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matter, T yant the Government should
smake a statement after getting all in-
formaicn, -

sSHR1 BUTA SINGH. Abcu{ Jehuna-
bad [ can makz a statemeny i you
want,

TPHE  VICETHAIRMAN  (SHRI
JAGESH DESAI). That can pe a sepa-
raie thing.

TSHRI RAM AWADHESH SINGH:*

SPECIAL MENTIONS

Denmiand for Quick Disposal of Coses

of FERA Violations .

«SHRI CHIMANBHAT MEHTA
(Gujaraty, Sir, [ would like lo submit
a few pownts regarding ihe FERA vio-
lations, (Iaterruptionsy .
“THE  VICE-CHAIRMAM  (SHRI
JAGESH DESAI): Order, otder please,

SHRI CHIMANBHA[- MEHTA. sir,
the FERA violations have Been increas-
ing, in 1985-86 the violstion number
was 4,500 (nferruptions)

THE VICE-CHAIRMAN (SHRI
J‘;&GE‘SH DESAI): Everybody must
listen to the special mentioh,

SHRIT CHIMANBHA] MEHTA. In
1987-88 the viclations a.most dod o,
Tt came tg 8,500. You cen see ihat the
¥mRA  viclations are increasing,
Although there iz a question of severe
penalty ang fine, sti'l the FERA vio-
lations sre inereasing,

_ET}!e main problem is while some of
the FERA vidators on their gwn have
admitted that they committed the
FERA vinlationg apd pave also accept-

ed to the axtent of the violation Jone -

By them, vet proceedings are goinz on
for the last three years. After
admission by g person that he is guilty
if you carry on {he proceedings of ad-
judication for raore than {hree ctnd a
half yearz, then the man has g chance
to go to the High Court and then
‘o the Supreme Court, for 10 t5 15
years, If a persoa after violating and
after accepiing the guilt jg not con-
vieteq, then all the adjudication proce-
edings ¢f pinning them down really
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iecome a farce ang it does not carry a
deterrept effect, I yould give an ex-
amp'e, 1 1985, penalties worth Rs, 1/-
crores were realised; in 1986, penalties
worth Rs, 1.40 crores were realised
and in 1987, penalties worth Rs, 1.30
crorcs were realised, Penalties are
iriposed in a peculiar -xyay. On an
violated amount of Rs. 50 erores, the
penalty will pe Rs, 1/- crores. Even
then immediately they would go in for
an appeal, Now you krow in this Hcouse
also it has been reportzd that Bombay
Dyeing wag penalised, Rs, 1.14 crores
of penalty was imposed, but the Direc-
tors went in appeal, So, now for
years noithing will happen, One Mr.
Mrugesh Jay Krishna from Ahmedz-
2ad has himse'f admitteg that Rs, 46
lakhz; worth ¢f currney pe had tried to
sent when he was caught at thg ajr-
port, More than thres and g half years
have passed adjudication proceed-
1:1gs are not yet ‘over. The criminal
case is jusg A'ed, Is this the way to
deal with these FERA violalors?

Mr, Lalit Mohan Thaper on his cwn
has admitteq the crime, but nothing is
happening since two and a half years,
Adjudication proceedings gre goitg gn.
if one admits the crimes, then adjud’-
caticn  proezedings  should not lake
much tim2, PRut these are all influen-
tial people. Myr. L. M. Thaper is
also a highly influential man, He has
becomg ihe Presidént of the Associa-
tion of ndian Chambers of Commerce
ang Induasiries, Dignitaries go there
to ma%e gpeecheg undar his President-
ship Mugesh Jai Krishna.. (Interrup-
tionsy I have only stateq that some
people are guiity. 1 don’t name, put
forma Cpposition necple also go to &hri
L. M, Thapar ¢o vollect funds and that
they alco declare tha; there is 10 alter-
native t5 Congress, That iz also
tzi~g done, Therafore, what T am say-
ing is that opposition or the ruling
party is not the question here, but
these infiueniial people are making g
farce’ of  adjudication,  Therefore,
elther the Act should be amended or
the Ministry should do something
drastic.  They should give a serious
reply, I wou'd give at least one sug-
gestion, If pig people are involved
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and if the amount is sizeble, those
cases must precede other cases, 1
know a pencily of some Rs. 2/- lakhs
has already been imposed on small
people, It is g smal price. They pay
the money. “The moment the penalty
is imposed and cases are finished in
adiudication,  thesy big guys go on
fighling their cases for 15 years in
courts. By that time a5 generation
passes, So, kindly considey that pig
guys and industrial houses, who make
big FERA widlations, must be brought
to book and their cases are dispos-
ed to within some time limit,

. Governmient's failuré to take acticn
with regard to Hashimpur massacre
during Meerut riots in 1987

SHR1I SUBRAMANIAN SWAMY
(Uttar pradesh). Mr, Vice-Chairman,
Sir, on the 22nd May 1987 41 youths
belonging fo the minority Muslim com-
munity were picked up in P.AC.
irucks and driven 22 KMs away to a
town called Moradnagar from Hashim-
pur area of Meerut and 1héy were shol
one by one in cold plood and their
bodies were throwa in the canal called
Gangnehar, These facts were well
estaplisheg first by the enquiry ap-
pointed by ‘the Government wunder
the Chairmanship of Gyanprakash gnd
also an IB enquiry was conducted by
the Home Minister yhich he conceded
affer my six days fast unto death in
August last year...(Interruptions)...
I am a true Gandhian, T am not a
Rajiv Gandhian put I am a Mahatma
Gandhian,

So the Home Minister in order to
make me break my fast unto death
gave it to ime in writing that jmmedia-
te action would be initiateq and a num-
ber of Members of Parliament at that
time belonging to all parties even
Congress-I such as Mr. Khursheed

. Alam Khan told the Government that
an enquiry should be inglituted and
action should he taken, Now, there
is a Cen’ral Government report also
available with the Government, Am-
nesty International 5 worldwid, res-
pecteq organisation for human rights
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have also confirmed this. Therefore,
I demand through this special mention
the following.

Firstly, so far as the ist of missing
persons is concerned, the Government
of Uttar Pradesh hss not yet aeclar-
ed the missing persons as officialy
dead because certain legal consequen-
ces follow when you officially declare
them as dead. That pag not been
done and the next of kin have not peen
informed officially 1{hat the folowing
people are dead, "

Secondly, due compensation that
follows after such an incident has not
been paid,

Finally, the getion thal should be
injtiated against tpe officials responsi-
ble for this heinous act which i say.
would tanfamount to genocide has not
pbeen intiated, 1 do not know where
the orders came from. That is to be
found out, But the officiils who ares
responsible for sending those trucks
and taking away those young toys
haye not heen punished,

These three points have to be clari-
fied,

Allernatively, there will be ;5 peo-
ple’s miovement o get justice on this
very black chapter in our history,

Irregular allotment of land Earmar-
ked for SC and ST to rich persons
by Delhi Administration

SHR1] BHAGATRAM MANHAR
(Madhya Pradesh): Mr. Vice-Chair-
man, Sir, I want to bring a few facts
before this august House and the Go-
vernment regarding irrégular and
Elegal alloiment of !and esrmarked for
landless SC and ST people to rich and
unauthorised persons not entitled to
the same by the Delhi Administration
in abuse of power thereby depriving
the poor landlesg people of their legi-
timate rights.

Sir, about 500 landless villagers resi-
ding in villag, Gitokhanj were to be
allotted lands under the 20-Point Pro-
gramme, For this purpose  provision
was made for alotment of 344 plots.
However, insteag of allotting this
land to the landless the villag, Pra-
dhan has disposed of the 344 plots in



